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INTRODUCTION

I,  the  Chairperson  of  the  Committee  on  Members  of  Parliament
Local Area Development Scheme (MPLADS) having been authorised by
the  Committee  to  submit  the  Report  on  their  behalf,  present  this  Sixth
Report on the action taken by the Government on the recommendations
contained in the Fifth Report of Committee on MPLADS (16th Lok Sabha)
on  the  subject  "Proposals  for  new  provisions  in  MPLAD  Scheme
Guidelines". 

2. The Fifth Report was presented to Lok Sabha on 26 July, 2016.  The
Ministry of Statistics and Programme Implementation furnished their Action
Taken  Notes  on  the  observations/  recommendations  contained  in  the
Report on 3 November, 2016.

3. The Committee considered and adopted this Report at their sitting
held on 02 March, 2017. 

4. An  analysis  of  the  action  taken  by  the  Government  on  the
recommendations  contained  in  the  Fifth  Report  of  the  Committee
(2016-17) is given in Appendix VI. 

New Delhi         DR. M. THAMBI DURAI
14 March, 2017                                 Chairperson,
23 Phalguna, 1938 (Saka)                                 Committee on Members of Parliament

                  Local Area Development Scheme,
Lok Sabha.
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REPORT

CHAPTER I

Introduction

1.1 This Report of the Committee on MPLADS (Lok Sabha) deals

with  the  action  taken  by  the  Government  on  the

Observations/Recommendations contained in their Fifth Report (Sixteenth

Lok  Sabha)  on  the  subject  “Proposals  for  new  provisions  on  MPLAD

Scheme Guidelines".

1.2 The Fifth Report  which was presented to Lok Sabha on 26

July,  2016 contained 3 observations/recommendations.   The Ministry of

Statistics and Programme Implementation furnished action taken replies to

the  recommendations  vide  its  OM  No.  C-32/2014-MPLADS  dated

03.11.2016.   The  action  taken  replies  have  been  examined  and

categorized as follows:- 

(i) Observations/Recommendations  which  have  been  accepted
by the Government :-

Para Nos. -  2.5,3.5 & 4.8              (Total 03)
 (Chapter II)

(ii) Observations/Recommendations which the Committee do not
desire to pursue in view of Government's reply :-

Para No. Nil       (Total 00)
(Chapter III)

(iii) Observations/Recommendations in respect of which replies of
the Government have not been accepted by the Committee
which require reiteration :-

Para No. Nil    (Total 00) 
(Chapter IV)

(iv) Observations/Recommendations  in  respect  of  which  final
replies of the Government are still awaited :-

Para No. -  NIL     (Total 00)
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 (Chapter V)

1.3 The Committee desire that the "Action Taken Reply" to

the further recommendation made by the Committee in Chapter-II of

this  Report  should  be  furnished  within  three  months  of  the

presentation of this Report.
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CHAPTER - II

OBSERVATIONS/RECOMMENDATIONS WHICH HAVE BEEN

ACCEPTED BY THE GOVERNMENT

Observation/Recommendation ( Para 2.5)

Proposal  for  a  provision  in  the  MPLADS  Guidelines  to  permit
electricity generator for Hospitals, Primary Health Centres, Schools,
Colleges, Libraries etc. 

2.1 During  the  study  visit  of  the  Committee  to  Lucknow  from
9  to  10  July,  2015,  His  Excellency  Shri  Ram Naik,  Governor  of  Uttar
Pradesh suggested in his letter addressed to the Hon'ble Chairperson that
the Committee may examine the inclusion of electricity generators under
the  purview  of  the  MPLAD  scheme.   The  Committee  examined  the
suggestion and made the following recommendation:- 

"The  Committee  note  that  the  equipments  meant  for
hospitals  and  educational  institutions  belonging  to  Central,
State,  Union  Territories  or  Local  Self  Governments  are
permissible under the MPLAD Scheme. However, the same are
not  permissible  for  the  existing  Government  Hospital  and
educational  institutions,  except  for  primary  and  secondary
schools  belonging  to  Central/State/UT  Government-aided
schools. Equipments can only be installed in new Government
hospitals  and  educational  institutions  with  a  cost  ceiling  of
10% of  the  total  cost  of  the  entire  project.  While  noting  the
suggestion of  the Governor  of  Uttar  Pradesh,  the Committee
are  of  the  view  that  electricity  generators  are  essential  for
Government hospitals and Primary Health Centres as electricity
shut downs may interrupt their functions particularly life saving
activities including timely action on trauma cases.  Equipment
being a broad term may lead to wrong interpretations when any
recommendation for installation of electricity generators is made
by an MP and as such it is necessary that a specific provision
be made for permitting electricity generators under the scheme
for  Government  hospitals  and  Primary  Health  Centres.
Moreover, it is particularly imperative that the existing hospitals
and  Primary  Health  Centres  also  qualify  for  electricity
generators.  The Committee, therefore,  recommended that the
electricity generators should be permitted under the scheme for
both the new and existing hospitals and primary health centres
belonging  to  Central/State/Union  Territory  Governments  and
local  bodies.  Since  the  electricity  generator  is  an  essential
equipment  for  hospitals  and Primary Health Centres,  suitable
cost ceiling may be worked out for it separately."

8



Reply of the Government

2.2 The  Ministry  of  Statistics  and  Programme  Implementation
furnished the following action taken reply on the above recommendation of
the Committee:- 

"Clarification  issued  by  the  Ministry  regarding  the
provisions of  para 6.1 of  Annexure IIA and Item No. IV 2 of
Annexure IVE of the Guidelines on MPLADS - In Annexure IV E
(Appendix I) which gives, a sector-wise type of illustrative works
subject  to  the  provisions  of  the  Guidelines  at  Item  IV  2,
‘Procurement of hospital equipments for Government Hospitals
and Dispensaries’ is mentioned.

As per para 6.1 of Annexure – II A of the Guidelines,
“whenever  a  Member  of  Parliament  recommends  a  new
proposal  for  capital  works  for  constructions  of  Government
Hospitals  and  Educational  Institutions,  he  may  recommend
purchase of  movable items (like furniture,  equipment  and not
consumables).  The proposal should essentially be for capital
works and the allied expenditure on movable items (furniture,
equipment etc.) should not be more than 10% of the total cost.
Recommendations  of  purchase  of  movable  items  such  as
furniture,  equipment  etc.  cannot  be  made  for  the  existing
Government  Hospitals  and Educational  Institutions  except  for
primary and secondary schools belonging to Central/ States/ UT
Governments  and  Local  Bodies  and  to  Government-aided
schools”.  

It  may  be  seen  that  the  import  of  para  6.1  of
Annexure – II A of the Guidelines is to allow movable items of a
general  nature  such  as  furniture,  equipments  etc.  up  to
maximum  10%  of  the  total  cost  in  a  new  proposal  of  a
Government Hospital, and to specifically prohibit such movable
items in existing Government Hospitals.  Its purview  does not
take into consideration the aspect  of  purchase of  immovable
items or the purchase of  medical equipments (not costing less
than Rs. 5 lakh) which are covered under item no. IV 2 & IV 3 of
Annexure IV E.  

Vide  circular  no.  C-42/07/2013-MPLADS  dated
07.01.2015  (Appendix  II),  a  clear  distinction  has  been  made
between  movable  items  of  general  nature  such  as  furniture,
equipment etc. on the one hand (which are barred vide para 6.1
of Annexure IIA of the Guidelines for the existing Government
Hospital  and Educational  Institutions)  and specific/specialized
hospital/medical machines/equipment on the other hand (which
are  permitted  vide  Item No.  IV  2  of  Annexure  IVE).   It  was
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clarified that Guidelines bar movable items of a general nature
such as furniture, equipments etc. (for example, tables, chairs,
beds,  medical  instruments,  short  –  life/non-durable  medical
equipments,  etc.)  in  existing  Government  hospitals  and
dispensaries but do not bar specific/specialized hospital/medical
machines/equipment  which  are  directly  related  to  the  core
medical  functioning  of  the  hospital/dispensary  (for  example
linear  particle  accelerator  for  cancer  treatment,  dialysis
machines, x-ray machines, ultra sound machines, etc. It was,
therefore, decided that purchase of medical equipment costing
not  less  than  5  lakh  would  be  permissible  for  Government
hospitals/dispensaries under the MPLADS Guidelines so that it
is  possible  to  buy  the  reasonably  priced  essential
machine/equipment.  This provision has been incorporated as
Item  No.  IV  3  at  Annexure  IV  E  in  the  latest  version  of
Guidelines.

As  per  item  number  IV  (3)  of  Annexure  IVE  of  the
Guidelines,  purchase  of  medical  equipment  costing  not  less
than  Rs.  5  lakh  are  permissible  for  Government
Hospitals/Dispensaries.  But  there  is  no  such  ceiling  for
procurement of hospital  equipments for Government hospitals
and  dispensaries  as  per  item  IV(2)  of  Annexure  IVE  of  the
Guidelines. However, as per the objective of MPLAD Scheme
MPs  may  recommend  works  of  developmental  nature  with
emphasis on creation of  durable community assets based on
locally  felt  needs  and  movable  and  non-durable  items  are
generally  not  allowed  under  Guidelines  on  MPLADS,  certain
exceptions  excepted.  Therefore,  non-movable/fixed  electricity
generators may be permissible under the Scheme for both new
and existing hospitals and Primary Health Centres belonging to
Central/State/UT and local bodies under item IV(2) of Annexure
IVE of the Guidelines."

2.3 The  Committee  note  that  the  Government  has  only

clarified the permissibility of non-movable/fixed electricity generators

under  item IV(2)  of  the  Annexure  IV  E  of  the  MPLADS  guidelines

without making any provision in the Guidelines.  A clear cut provision

in this regard would be very useful to the District Authorities as there

is  no  clarity  in  the  Guidelines  regarding  permissibility  of  the

electricity  generators.  Item  IV(2)  of  Annexure  IV  E  is  regarding
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"Procurement  of  hospital  equipments  for  Government

hospitals/dispensaries".  As such, it is not clear, whether electricity

generators  are  falling  under  the  category  of  hospital  equipments.

Further, Annexure IV E contains only a list of illustrative works whose

permissibility under the Scheme is subject to the provisions of the

Guidelines.  In such a scenario, the District Authorities may find it

difficult  to  accord  sanction  to  the  non-movable/fixed  electricity

generators in the absence of any specific and clear cut provision in

this regard.  The Committee, therefore, recommend that a provision

may  be  made  in  the  Guidelines  to  the  effect  that  the  non-

movable/fixed  electricity  generators  are  permissible  under  the

Scheme not only for new as well as existing hospitals but also for

Primary  Health  Centres  belonging  to  the  Central/State/UT

Governments and local bodies.  

 

Observation/Recommendation (Para 3.5)

Proposal for a provision in the MPLADS Guidelines for purchase of
hearing aids out of MPLADS funds.

2.4 Shri  Virender  Kashyap,  MP  in  his  letter  addressed  to  the
Hon'ble  Chairperson  requested  that  a  provision  may  be  made  in  the
MPLADS  Guidelines  for  providing  hearing  aids.   The  suggestion  was
examined  by  the  Committee  and  the  Committee  made  the  following
recommendation:-

"The Committee note that presently Rs. 10 lakh in a year
or  the  consolidated  entitled  amount  during  any  time  in  the
tenure of an MP is permitted under the scheme for assistance
to the differently abled persons. However,  the  assistance  is
restricted  to  manual/battery  operated/motorized  tricycles,
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motorized/battery  operated  wheel-chair  and  artificial  limbs.
Hearing aid which is essential for the persons hard of hearing is
not permitted under the scheme. The Committee felt  that  the
reason adduced by the Ministry that it will  be difficult  to  ensure
accountability  and  responsibility  in the case of hearing aids is
not  a  valid  one and the  same  is   not   acceptable   to   the
Committee and when accountability can be ensured for artificial
limbs, it may not be difficult for hearing aids. The Committee,
therefore, recommended that the Ministry should explore ways
and  means  to  provide  hearing  aids  to  the  persons  hard  of
hearing  and make a  provision  for  the  same in  the  MPLADS
guidelines as in the case of tricycles, wheel chairs and artificial
limbs  which  are  being  provided  to  physically  challenged
persons under the scheme."

Reply of the Government

2.5 The  Ministry  of  Statistics  and  Programme  Implementation
furnished the following action taken reply:-

"Notwithstanding the view taken by the Ministry that the
wheel chairs and artificial limbs for differently-abled persons are
in public interest and accountable, ensuring accountability and
responsibility  in  the  case  of  hearing  aids  will  be  difficult;  As
such,  they may not  be  permissible  under  the MPLADS.  The
matter  was,  however,  reconsidered  in  April,  2016  upon  the
receipt  of  a  proposal  from  the  Ministry  of  Social  Justice  &
Empowerment  (Department  of  Disability  Affairs)  to  consider
enhancement of the limit under MPLADS funds for welfare of
the persons with disabilities from Rs. 10 lakh to Rs. 20 lakh per
annum.  On  receipt  of  the  proposal  from  that  Ministry,  an
in-principle  decision was  taken with  the approval  of  the then
Hon’ble  Minister  to  enhance  the  ceiling  from Rs.  10  lakh  to
Rs. 20 lakh and also to include essential  items in respect of
differently abled persons with visual and hearing impairment.

Para  3.28  of  the  Guidelines  on  MPLADS  has  been
amended  to  provide  for  aids/devices  approved  for  visually
impaired/hearing impaired as per the instructions contained in
Ministry  of  Social  Justice  &  Empowerment,   Department  of
Disability Affairs OM Nos. 4-2(7)/2014/DD-I dated 23.07.2014,
and 4-2(8)/2014/DD-I dated 20.10.2014 (Appendix IV) with the
enhancement  of  financial  assistance  from  Rs.  10  lakh  to
Rs.  20 lakh per  MP per  annum vide this  Ministry’s   Reform
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Circular  No.  C-42/2011-MPLADS  (Part-II)  dated  06.10.2016
(Appendix III)." 

Observation/Recommendation (Para 4.8)

Proposal for a provision in the MPLADS Guidelines to permit repair 
and maintenance of toilets in Educational Institutions.

2.6   The Ministry of Statistics and Programme Implementation had
forwarded a proposal received from Shri Vijay Sampla, Hon'ble Minister of
State  for  Social  Justice  and  Empowerment  to  permit  repair  and
maintenance  of  toilets  in  Educational  Institutions  under  the  MPLAD
Scheme and had sought  the views of  the Committee.   The Committee
considered the proposal and recommended as under:-

"The  Committee  note  that  the  proposal  for  a  special
provision to permit  MPLADS funds for  repair  of  toilets  in  the
schools  which  are  not  in  usable  condition.  Repair  and
renovation  is  a  prohibited  item  under  the  MPLAD  Scheme.
Moreover, as per a provision in the MPLAD Scheme Guidelines,
upkeep  and  maintenance  of  an  asset  created  under  the
Scheme  is  the responsibility of the user agency.  In case of
school toilets constructed with the funds provided by the Union
Government/State  Government/Local  Bodies  under  others
schemes,  it  is  the  responsibility  of  the  Government/Local
Body/user agencies concerned to repair and maintain the toilets
properly.  Granting any special permission for repair of school
toilets  may  lead  to  more  such  demands  for  repair  and
renovation  of  other  assets  created  under  the  Scheme.   The
Committee, therefore, recommended that repair and renovation
may remain as a prohibited item for all purposes."

Reply of the Government

2.7 The  Ministry  of  Statistics  and  Programme  Implementation
furnished the following action taken reply in the matter:-

"The proposal to consider repair and maintenance
of toilets in educational institutions was referred to Lok Sabha
and  Rajya  Sabha  Committee  on  MPLADS.  Lok  Sabha
Committee on MPLADS considered the proposal in its meeting
held on 25.08.2015 and observed that repair and renovation is
a prohibited item under Scheme. Moreover, as per a provision
in the MPLAD Scheme guidelines, upkeep  and  maintenance
of an asset created under the Scheme is the responsibility of
the user agency.  In case of school toilets constructed with the

13



funds  provided  by  the  Union  Government/State
Government/Local  Bodies  under  others  schemes,  it  is  the
responsibility  of  the  Government/Local  Body/user  agencies
concerned to repair and maintain the toilets properly.  Granting
any special permission for repair of school toilets may lead to
more such demands for repair and renovation of other assets
created  under  the  scheme.   The  Committee,  therefore,
recommended  that  repair  and  renovation  may  remain  as  a
prohibited item for all purposes. The present recommendations
of  the  Committee  are  in  consonance  with  their  earlier
recommendations  which  have already  been accepted  by this
Ministry."
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CHAPTER - III

OBSERVATIONS/RECOMMENDATIONS WHICH THE COMMITTEE DO
NOT DESIRE TO PURSUE IN VIEW OF THE GOVERNMENT'S

REPLIES.

-Nil-
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CHAPTER - IV

OBSERVATIONS/RECOMMENDATIONS IN RESPECT OF WHICH
REPLIES OF THE GOVERNMENT HAVE NOT BEEN ACCEPTED BY

THE COMMITTEE WHICH REQUIRE REITERATION.

-Nil-
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CHAPTER - V

OBSERVATIONS/RECOMMENDATIONS IN RESPECT OF WHICH
FINAL REPLIES OF THE GOVERNMENT ARE STILL AWAITED.

-Nil-

           
                                

New Delhi  DR. M. THAMBI DURAI
14 March, 2017                                   Chairperson,
23 Phalguna, 1938 (Saka)      Committee on Members of Parliament

        Local Area Development Scheme,
Lok Sabha.
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COMMITTEE ON MPLAD SCHEME, LOK SABHA (2016-17)

EXTRACTS  OF  MINUTES  OF  THE  FIRST  SITTING  OF  THE  COMMITTEE  ON
MEMBERS  OF  PARLIAMENT  LOCAL  AREA  DEVELOPMENT  SCHEME,
LOK SABHA (2016-17) HELD ON THURSDAY, 02 MARCH, 2017.
 

*****
The  Committee  sat  on  Thursday,  02  March,  2017  from  1100  hours  to

1155 hours in Committee Room No.63, Parliament House, New Delhi.

PRESENT

 Dr. M. Thambi Durai - Chairperson

MEMBERS

2. Shri Kirti Azad

3. Dr. Kambhampati Haribabu

4. Shri Virender Kashyap

5. Shri Md. Badaruddoza Khan

6. Shri P. C. Mohan

7. Shri Vincent H. Pala

8. Shri Chirag Paswan

9. Shri Mukesh Rajput

10. Shri A.P. Jithender Reddy

11. Dr. Kulamani Samal

12. Shri Satyapal Singh (Sambhal)

SECRETARIAT

Shri Atul Kaushik - Additional Secretary
Shri Vinod Kumar Tripathi - Joint Secretary
Shri A. K. Srivastava - Director
Shri C. Kalyanasundaram - Deputy Secretary

2. At the outset, the Hon'ble Chairperson welcomed the Members to the first sitting

of  the Committee on MPLAD Scheme (2016-17).    The Hon’ble  Chairperson in  his

welcome address briefed the Committee about it functions and the work done during the

previous tenure.  *** *** ***

2016-17/Sittings/Minutes/T.



3. The Committee then took up for consideration the draft action taken report on the

Fifth Report of the Committee on the subject “Proposals for new provisions in MPLAD

Scheme guidelines” and adopted the same unanimously without any modifications. 

4 .      ***             *** ***

5. *** *** ***

6. *** *** ***

The Committee then adjourned.

*****

*** Matter not related to this Report.

2016-17/Sittings/Minutes/T.



APPENDIX VI

ANALYSIS OF THE ACTION TAKEN BY THE GOVERNMENT ON THE
RECOMMENDATIONS CONTAINED IN THE FIFTH REPORT OF THE

COMMITTEE ON MPLADS (16TH LOK SABHA)

I. Total number of recommendations: 03

II. Recommendations  which  have  been
accepted by the Government:

Para Nos: 2.5, 3.5 and 4.8

03

(100%)

III. Recommendations  which  the  Committee
do  not  desire  to  pursue  in  view  of  the
Government's reply:

Nil

00

(00%)

IV. Recommendations  in  respect  of  which
replies of the Government have not been
accepted  by  the  Committee  and  which
require reiteration:

Nil

00

(00%)

V. Recommendations  in  respect  of  which
final  replies  of  the  Government  are  still
awaited:

Nil

00

(00%)

2016-17/Sittings/Minutes/T.
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